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b 4. To be referred to the Reporter or not 2 NI’

F: 2. - Whether it needs to be circulated to other Benches of '

" . . the Tribunal ?
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-,(b) by which the applloant clalms lnterest on the :

1_

;xamount ‘of Dearness RelleF From KU 1986 to 15®1 1993
'ﬁapgpae the Flrst prayer does not surv1ue~as ‘the

' respondents have in para 7 of the urltten statament

adm;tted that after re-examlnlng the applicant's case,

thgy are sanctloning the payment of.DcA.;:ellef to the

‘applicant u.e.f. 1,151986'upto-16.1.1993;;

2 ' Inltlally the appllcant had challenged the order

dated 12 10 1993 by uthh the dearness rellef was denied

- to the appllcant as she has re51gned,From the job on

164141993 but this position need not now be gone into

in view of the clear admission by thefraspondents.
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3.  UWith regafﬁ to the interest, it is clear
that the applicént was deprived of the dearness
relief to which she was entitled without any

d

juétified reason. The‘applicantxuogld be entitlex\
: . - B

the period from 1,1.1986 to 16,1.1993 and this I .7

grant at ‘the rate of Rs,10% psas The respondents

are directed to pay the amount of arrears togethsr

- with-interest on it as 10% peas from 1,1.1986 to .

15.,1.1993 yithin two months from the receipt of

a copy of this order. No order as to costs,
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VICE CHAIRMAN
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